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-(Shri Gurudas Das Gupta)

far as tackling the problem of Punjab is
concerned T

Thank you, Sir.

THAKUR JAGATPAL SINGH : Why
is your party joining hands with, . .(In-
terruptiong)

SHRI GURUDAS DAS GUPTA : You

arte a (Muerruuptions) You are a* I put
it on record,

THE VICE-CHAIRMAN (SHRI V,
NARAYANASAMY): Take your seat,

Now, there is a message from the Lok
Sabha.

MESSAGE FROM THE LOK SABHA
The Appropriatiop (No.5) Bill, 1989

SECRETARY-GENERAL : I have to
report to the House the foliowing mes-
sage received from the Lok Sabha, signed
by the Secretary-General of the Lok
Sabha : '

“In accordance with the provisions of
rule 96 of the Rules of Procedure and
Conduct of Business jn Lok Sabha, I
am directed to enclose the Appropria-
tion (No, 5) Bill, 1989, as passed by
Lok Sabha at its sitting held on the 12th
October, 1989,

“The Speaker has certified that this

- Bill is a Money Bill within the meaning

of article 110 of the Constitution of
Indla »

Sir, 1 Jday a_ copy of the Bill on the

Table,

. ——

- RESOLUTION RE. PRESIDENT’S PRO.
CLAMATION UNDER ARTICLE 356 IN
RELATION TO PUNJAB—CONTD.

THE VICE-CHAIRMAN - (SHRI -V.
NARAYANASAMY) Mr, Hanspa.! Five
Mmutzs -

*Expunged as orderéd by the Chair,
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SARDAR JAGIIT SINGH AURORA,
(Punjab) : Mr. Vice-Chairman, Sir, I
stand to oppose the extension of the Pre-
pident’s Rule in Punjab. It is shameful
that the Government is again asking us to
extend the President’s Rule for another
six fonths,” which - will complete three
years. of the President’s Rule. It is an un-
precedented example, And -it also talks

_about the total incompetence of the Gov-

ernment having failed tobring about por-
malcy in Punjab for such a long time,
What has this Congress Government in
the Centre done in these two. and a-half
years ? There has bten rampant gepres-
sion and killing. -Instead of eradicating
terrorisin, it is today believed thay it is
the repressive policy which is giving ter-
roism another lease of life.
7.00 .M Terroism in Pumjab is the
. creation of flawed. thinking
and mishandling of a politiral situation
by the Congress Party, They talk about
the fast that . Shri Darbara Singh's Govern-
ment was thrown out and the President's -
rule was proclaimed, It only showg the
incompetente of that Government at that -
time that the-matter went totally out of
their. hands. and eventually the President’s
rule had, to be proclaimed, although the
Congress Party was in power. However, 1
do not want to spend too much timé on

‘this ‘but the only thing I would like to -
.say ig that when a duly elected Govern-

ment wag formed, it was brought down on
the 11th of May, not for the reasons the
hon. Member from the other side just
mentioned; it was because it wag dubbed
incompetent for handiing the = terrorlst
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problem properly, But what has this Gov-
ernment done in two and a half years
wkile it has been there ? Mishandling has
been worse than ever and the number of
lives that have been lost, theu' number is
very much greater,

There is no doubt that the Akali Dal
Longowal Government was brought down
because the Central Government did not
implement the Rajiv-Longowal Accord and

- that made the position of the Chief Minis-
ter of the Akali Dal Longowal Party
weak in his own State, Now in the last
two and a half years massive measures

have been taken to eradicate terrorism -

but withoti? much success. An honest and
realist police man who was considered a
~ super cop has finally come to realise and
has the courage to admit publicly that
their policy was wrong. He realised that
by kiRing “tAore ~ terrorists, you cannot

fight terrorism, Which can only be done

by winning the hearts and minds of the
people, He also admiited that villagers do
not like terrorists, but they like the police
‘even less which means that they like
the Government still less. He fur-
ther went ort 1o say that we need more
Chaman Lals and not Govind Rams, The
Central Govérrniment, finding Mr, Ribeiro
an' embarrassment, has decided to send
him abroad as an Ambassador, But the
repressive policies arg still continuing, If
these fepressive policies continue for the
mext six months, T cannot see how many
change is likely to occur. Maybe, at this
‘momene the terrorist activity Is less, But it
does not mean that it has been eradicated,

Arother point Twould like to mention s

that holding election there only for Par-
liament }s not a step in the right direction,
I do not comsider that it i; being honest-
ly projected, 1 think that the Congress
Party feels that they ean manage this
election, the same way tha¢ they managed
electiong at one time in Assam. But they

‘will not be able to manage the Assembly

elections, They ate hoping that thereby
if they can manage this election and get
more Memberg from the Congress (I)
Party, it will enable them to influence the
Agsembiy elections later on. '

[12 OCT. 1989 ]

‘has happened to them?
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AN HON, MEMBER : Will it happen?

N

SARDAR JAGIIT SINGH AURORA:
Yes, that can happen. There will still be
President’s rule. That is why I say that
one cannot help wondering whether the
Government js sincere about solving the
Punjab problem at all. Is it blind or is it
willingly wearing blinkers or is t interested
in wsing it once again for the coming elec-
tons which, T must say the Prime Minister
is already using it by calling the Amand-
pur Sahib Resolution antj-national all over
wgain? I wish to emphasise that Khalistan
is not the real problem in Punjab, Except
for a few militant groups, the people in
general neither want it-nor they are striv-
ing for it. What is sustaining violence in
Punjab s the police excesses and depreda.
tion and the lack of courage by adminis-
tration to take actiop against the wrong-
doets

Let us not forget one very great factor
which gives credibility to violence in
Punjab, is the massacre of innocent peo-
ple in Delhi and elsewhere in November
1984, ‘What makes it worse is the lack
of will, or should J say th¢ deliberate re-
luctance of the Government, to punish
the guilty. - T would like to bnng to the
notice of the House that till today 1o
FIRs have been filed against those res-
ponsible for the Lilling of 1409 people,
out of 2773 who were killed, If  the

_Government was really concerned  about

it and sincere about it, at least these
FIRs should have been filed, - It is true
that six people -have been committed for
life by a lower court but the case has
to go to the High Court and we don't

know what finally happens. In the mean
" -time  the Jain-Bamerjee Committee as well .

as Justice Kapur Committee which were
set up go into the wrong-doings of the
civilians and the police respectively, What
As far as Ka-
pur Committee is concerned, it mever
saw the light of day and Justice Kapur
eventually in disgust resigned,  Jain-
Banerjee Committee made an  earnest
effort a stay order was obtained - from
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[Sardar Jagjit Singh Aurora].

the High Court, This Committee was.
formed in February 1987 and stay order
was ‘obtained soon after that, and even-
toally only this month,. the High Court
has struck down its appoiniment and the
Commitiee has been declared illegal. So
whatever was dope by this Committee - is
fafructuous,
that neither the legal luminaries at  the
Centre nor the legal experts of Delhi Ad-
ministration could foresee that the Com-
mitiee they had formed had certain legal
flaws, I camnot help feeling that there
was something deliberate about  it,

Lately, the Prime Minister appeared on
the T.V. where be addressed a  group
of some of the Sikbs and he told them
that he is going to take very strong ac-
tion against the wrong-doers 1 would
now like to see, before the elections, what
result he is able to produce or whether
it is one of those false promises where
no action is eventually taken... (Time
bell ringsy, T am just concluding.

. 'Regard]ess of the blatant one-sided pro-
paganda which the Government is carrying

on in the electronic. media and a  new
yojna -everyday, the present Government's -

credibillty is at a low ebb, because of
the Bofors and other corrupt  actions,
The failure in Punjab does not add any
lustre to this image. In fact, it is a
very big smudge. If the Government is
interested in producing a better image it
is possible provided within next three
months it sets about and takes action in
Ponjab to win the hearts and mind of
people and try to bring about normalcy,
so that both the elections to the Parlia-
ment and to the Legislative Assembly are
‘held  together, Thenr  the Government
will not be blamed of trying to take any
undue advantage out of it

Lastly, T wou]d like to mention one
more thing and that is the manipulative
policies bf the Government, Through
mainipulation the Government has always
‘been trying to break up the Akali Dal

and even today that practice goes on. = |

Leaders ate taken custody and sent away
down South or somewhere where nobody
can meit them, Even today people into

[RAJYA SABTA ]

Tt is surprising to  note -
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custody are bemg treated  differently.
Some are given special treatment while
others are not allowed to meet visitors at
all  This sort of distinction, where the
law ig totally ignored, does not create an
atmosphere- of confideace and it  does
not speak well of good and honourable
intentions of the Central Government,

I would like to end up by demandings
the release of all political leaders of the
Akali Dal

Talkmg about manipulation, lately the
Government hds started hobnobbmg with
the cxtremists- and the group is Manjit
Singh's All India Sikh Students Federa-
tion. This All India gikh Students Fede-
ration . Manjit Group, has been permitted
to hold a political meeting in a Guru-
dwara, where Slogans were raised against
the integrity of thg country and no ac-
tion was taken against them, This group
one day decided tp gherno oneof police
centres, so-called interrpgation centres,
and action was taken to stop it, It was
considered perfectly legal to stop peace-
ful citizens from picketing these interro-
gation’ céntres which are not interroga-
tion centres, but torture centres.  Here
atrocities are committed on inmocent wo-
men.  But do we want to use police
force? When they are indulging in anti-
national slogans. Does this not seem
strarige? The aim is to weaken ' the
Akali Dal moderate groups by giving pro-
minence to extremists.

THE VICE- CHAIRMAN (SHRI V.
NARAYANASAMY): Try to conclude

now  You have already taken ten min-
utes, ‘

-SARDAR JAGIIT SINGH AURORA:
I.am finishing mow. I will end by saying
that having no faith and frust in  this
Government, T fecl that the, prolongation
of President’s. rule would be ahother dis-
aster and I am totally against it

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY). Shri Chitta Basu,
Not there, Shri Ram Awadhesh Singh.
The time allotted for you is five minutes.
Try to make all the points in five minutes.
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g umE Sy g WY |67 Edr
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g g Fi6 2ro T wgT aRat § wa
qr f5 drEeT UA FATHI--I%,
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THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Don't reply to
interruptions,  Speak on.

Wt o wadw fag : afwefea
qra< fasar wifgg 'ﬁ'rﬂ‘ﬂ!ﬁ \ 1 347
3 '(& ¥ qarua‘r s § ? AT IS
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T wg g g, AT F@ § )
W & SY guiT ewaTar §, SgHT
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] : i A (L
qare ¥ W T oogn, fage § N
W o0, saT ww § W I
N 1 (wmam) qtww g
adr ) awm wEy adite  smoET

¥ wigfedt & 9 ¥ wa gur ¢
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THE VICE-CHAIRMAN (SHRI V.,

" NARAYANASAMY): Ram Awadheshii,

try tg conclude, You have already spo.
ken for more than eight minutes..(In-
terruptions) . Your time was five . -min.

_utes and you bhave already taken more

than ¢dight minutes, Pleass try to
conclude, ‘ :

at‘r IR WG fag : WG FH
gATAIdY @ Ad 1 M1 S ¥
ANfgar F w9 W wq beay

qre AT N

AEAAT, S AT A T Ty
@ W ¥ fr sy qef dard
US AT JATE FAT wrgar‘rg t vr
qeA_aqtar argar § fe fagic
gamaE qATE &y 1971 ¥ §hw
FTET ¥ Forg 1 aie i § ud
ar ara a@d} w3 9y ) AT 7
¥ Graan aEft N FIFIT A, Ta
i:rra EC 15 a% fagre ¥ danag

® qa ) gE |t avg ¥ oAt
%;nr & ogt wg A @l §
T W &, A S gy
ey & 39T aa”f CAGTIE: X LT
mawarg&m‘rwm%
7= i awE F W A1 oqgud §
ATFT T, A WA FA G
AGF A @fA & Wil af zar. 9wy
§idame & I} § 9wt @
ara m? q?lﬂ ST a‘rq ¥® framt
J @ | geifs
w#ir er("lir w g:reb‘r T T )
AITHR & qOF Y gaar ABTE )
gt fgaw wdi &1 aw Wz
T gt & sy § 1 gafag g
ufzas & 1 A @1F av & gfaqe
UL ﬂ';a' § | wod g faany.
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T GTT FY oA qgY § Wgw
argy € f5. .. (vamumA) -

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): Try to conclude.
T will call the next speaker.

st Uw wEgw fag @ 9w HiT
fagre 1 wrear @& g | e gAY
g @ &, g I¥ qT 1 OFA7 3187

& larﬁ%ﬁ? <% fafaesT - m1q -

g, atfafes e fafaeec. &
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"AT gAT AL gar sﬁt IgFT QI .
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feed d-9% @r g § AR
ag wgfcay &, 98 wd19 sgaear g,
-azaa’ruwmrgxﬁtﬁ*q'am ag
uaﬂu WATAT AR, 91T TT AqE

Rl . g ATk w

fAM AT U I GG G T

wifs v wfes @ FW §

fagrk 9, frar A, Frag W w9

mmw-{r:ﬁaﬂ‘umm FW .

§... (wmaww). .

- THB VICE-CHAIRMAN (SHRI V
 NARAYANASAMY): Please conclude.
You have taken more, than eleven mm
ates. 5 R
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wer 5l mifade w7 § s am
HF o A qg THE W ) W AR
Y ag M} AR AIM Y 1 gF AW
17 3] a'}qrﬂaﬂmcrm | |
A1 AT 7§ GART qgE N 9T
AT AGET E, WT I FU A,
'm@ segt | &fer ST agw
T §, 9 T agawr A @ R
g & fag fadme @, g8
- qrfanie & ; TAradr At W & fag
forar< o, & ag W A9 AN

& | xafa qorg N feafy T Faw

'w—a‘;rht, Tregafq  wrEw #odar
&3 feav, sar gueE rvrm;m ?
W fag g gfeg site s @

[12 OCT, 19680 ]

am fparar ?owied

-a‘r qg WY ST Y

[ war & . gem
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|l F Rﬁﬁa‘q'rt § g7y arg wfeg 1
W19 a17 Ffg fr anfaear # wr
1 wresy, grfaears «1 aE@ go
“afl A1 wFA, w6 ArdE e
at qg wrfesa T amqr, afew
Il oY 7T § 9w AR F woe
fa=rT AT 93T | ferT Fr wifaw

TqE. & R ¥ graAr qdar 1 g
" ¥o fo qTe3 WET 7T 7, FEAG

FHIAT F 3UET §, fage = AT
|q A AT W 9 g AR

THE VICE-CHAIRMAN (SHRI V.

| NARAYANASAMY): Try to conclude.
You have taken more thnan fifteen min-

utes, .
w0

| stum guiw fag ;4 fame

T ey ST |

mf'eann & a3 ¥ ogt v o

g T e ¥ W g

N ag FrEFET ?oHiey 1971 W
&R
Bear A Ayr AT At ? LER
fmrargvﬁ ¥ar- q‘t mr ..

o

tﬁ lzwo ‘o ﬂc mm qnn 39
A& foat L

.ot gedw fag a4 Wi
Wi gl 7€ 7 N gw g g

¥ ag ¢ Ny gt o gy
RNeg 7T & 1T SEY g aRd
GERAT T )
dar wow Sud e fRr oag W
HAT Y FW | S KT T g
f§ Sgar qwdt W FE dfsn
Ay g ot A =ky &
Iad N FWME SH HW W IEF
geadY A @ w1 Dfoy g wieH
gwat R wrfe | e W s

" ew g
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[ v aadafag] -
fxqr ot T§ e oo 0T MY 9T @A
wr mirwe wif 8 | AT ¥ owEr
o7 fn #E wr waR AT ¥ fE
g AT ¥ IJaW o fear @
IaR MY 4T g - ®1 wiwaz w5
reafar gr wed § I3 wiw W
528 @t tw gamy e fRar, @

s wfaq ®IT pEd qAST I
wicw, . ...
THE VICE-CHAIRMAN (SHRI V,

NARAYANASAMY). You have taken

more than seventeen minutes. You wan- -

teg two minutes. Those two minutes

are also over,

st v wadw fag : Aemal @
farz w17 & Nfug....

%3 RINfT qrer ;O fRaEAe
A Afsa. . ..

v wwitn tag : WA, @
S e 8 q9q § g Y N
aEY qiEl st wiaoey <l §
ater g PAr JUfEL 1 FWwI AN
faa w2 Y gt o gfgew T agre
AT AT T W DA E, A /A
g | migd WY awaT A, WA A
et FT AT IAF wF QAT =0fRT )
gAY naft ¥ Iawr L@ww A
o faadr  woewr fo@ wejawdy
& ghar '

wAET; wre qAR Tt At oY
R axm § qg fear. ..

THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY): I will not allow
you to make a reference to that. T am

. 80w going to call the next speaker. You
kindly take youy seat. You have aiready
takonr 25 mimutes,

'ﬂﬁuﬁiﬁq':ﬁm;tigt‘r
T W W W ... (vawem)

[ RAJYA SABHA] .

President’s rule 176
_in Punrjab »
THE VICE-CHAIRMAN (SHRI V.
NARAYANASAMY); Any  reference
about the Prime Minister will ot go on
record. . :

SHRI RAM AWADHESH = SINGH:*

PROF. SOURENDRA BHATTACHAR-
JEE (West Bengal). Sir, there Is  little
left to discuss regarding the Punjab situa-
tion. So far as Punjab ig concerned,
the most mysterious thing is that thereis
a snag enabling the Government to intro-
duce emergency in Punjab at any  point
of time, That is according to-its pleasure
and when that happens, if that happens
many things can be done conveniently,
meaning electiong' and things like  that.
Now, this extension of President's rule

_in Punjab for another six- moaths 1

would request the Home Minister -kindly

- to explain where it will lead us to,. So

far as Punjab is concerned, whether day
after day you would be having the cold
statistics of so many murders of somany
encounters and ofher ghastly "acts, whe
ther these things "will continue to  be
taking place.” At the same time, whe-
ther there will be some secret yareys
between the Government of India and
Simranjit. Singh Mann, As Gen, Awyora
hay said and- reported in the Press also
some secret parleys are going on between
the Government of ‘India and the AISSF
of Manfit gingh  May 1 know whether
these things should comtinue as was alleg-
¢d by the hon Member Mr. Gurudas Das
Gupta? The tie-up of the Congress(l)
with the terrorists, with the fundamenta- -
lists or its sectarian interests sacrifices
the greater national interest, The friends
on that side perhaps fgrgets the history
‘slso, The Sarkaria Commission was set
up by Mrs, Gandhi to examine among -
other things the relevance or otheriis of
the Adandpur Sabib reselution. ft was
not out of hand declared to be- something
anti-national, to be something which cons-
tituteg a treason,  This history has to
be kept in view, Now, it has ahready
been said that it is neceary o evolve @
natiopal comsenspy to fimd a sohation to
the Puajab problem., The fire of Pusjab

*Not recorded,
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has now spread to Kashmir and  with
Punjab and Kashmir aflame, you can very
well realise, what will be the position of
the sensitive western border of the coun-
try, what position it Is.in, It is.nol a
question of trying,to score a point over
this Member or that. Try to take to
" heart the essence of the tragic situation
in Punjab You have played with fire
for top long, I have even if we demand
a popular Government tomorrow, Presi-
dent's rule would continue. But | if
there is a solution, ponder over that try
to give a reply, try to give a time-frame.
Under the President’s rule, the Centre is
responsible for it. - Mr: Buta Singh, as
the Home Minister s rosponsible for- :it.
He is not there just te secure the transfer
of-Mr. Rebiero and continue Mr, K. P.S.
Gill, whose case of insolting a lady 1AS
officer is stil pending in court and’ is
not yet settled,.  You will have to give
a time-frame within which the situationin
Punjab js changed.  Before I conclude,
I would be failing in my duty if I dc not

refer to the peculiar tiaution arising eut -

of fhe court verdict regarding the Jain-
‘Banerjee Committee ~ This was related
with the demand of the people of Punjab
for punishment. of those responsible for
the 1984 riots in the wake of Shrimati

Indira Gandhi's tragic_: murder, This’
Committee indicted a person who hag been-

made the General Secretary of Dethi
Congress Committee jt indicated a Cabi-
net. Minister, a Minister of -State and
other functonaries of the ruling party at
the Centre.

" New mysteriously, the setification. an-
nouncing the appointment of the Commit-
tee has been found te.ths faulty by the
court, I would request and demand of
the Horhe Minister to state what steps
have been taken io remove these disqua-
lifications and epable this Committée ' to
carry om its fanctions so that those res-
ponsible for the carnage of November

1984 jn Delhi. are brought to book are -

given idea] punmishment as that js crucial
to assnage the aggrieved feelings of the
State ang on its face the lasting peace in
Punjab which is again a guarantee of the
country's security also. With this re-
quest to the Home Minister; the propo-
nent of the ‘Statutory Resolution, 1 am

[ 12 (_)CT_ 1989 1
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’ in Punjab :
thankful to you for giving me this oppor--
tunity_ s A ﬂ;

oY g fay : Soawiszm o
Mg F G F Sq W 9 qqvw §
It Y ¢ O wiwhs § 8 ag,
9T S HEFNR F qga waae few
FT qETERr 91, feqr § SEw
Serg et A @ 1 Afa v gak
AW & n%T 3R ¢ W gong @ oW,
adt wql wT @t o3t & e,
gAAr wigd W A @w & fqy, eoAy
wawfa &1 ¥ F fag, 3fy SarEw
F fam eI} W g § 1 owAn
gahr & faod qiv-s; ww ¥ AN
qTq FT FAFAT AW e frady
wfrEl ¥ @gwd FT @l g guR
AT W -8 W gy § 1 WA
wgEdl A 9 R mw (v ¥
i wWw FT ofcftefs w o oqdn
A & wE9r aff foar @ oS
weaq fergr of § gote ® agw
w1 et Fr 1w § gfean
waedw T § W ot N o3 §
AT AT G717 §. .. (eqwmw) |
wE AT A T @ g1 4
3@ & IF Ak qF g¥ € Feamy
Nfsfer I A aff w@ar g
af W19 qST FY eAIqw EIAT A

W g, @ Ay = @ E e
Wt g F qd s AR W awy
&t grefs® gty § & qoeer
5 s wikaay N o v odar
A W Y DN gora Juwr ydw § o
‘giw @@ ¥ sk nfgat @R
¥ qaTe oo 3t oX fow & foq
ferg AT Wrg =R firg & fog fowr
WU W @ ) WEWT qIarRewr Wy

oS & WA A aie ag qmar g
- yafag & awmar g fe g sdlw

2 wiaad W1 | 9. F gHAT W
nagar &1 fgadr & famar whead, -
a8 foadt & 2ol weAT, qW X
geq? A mfyggt saf o an &
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[ gzr fag)

TSE § AAAT ® wyw frar R
W& quf fasare § HF A Wk T
a® & If-adr ufsgdy w0 gFEarn
®T THIT . 1 AT, §T WA G
7 ﬁmrq'-f 'R’mr W g
T A1T Wt §uT Al gur Ox fadmet
ot foodh faemdt &1 fra 7d0 gur |
& Srgw % gwqr § fawry, wav
Wqm, weq WA,
R W7 qaag w0 et W Tw
m:airmwa;aﬁrr R
W ¥ faerae adT fdl w5tqe &
foar wearst &7 GoTg ¥ geAr &

. ¥ AT 41 FF FTAME ATIGE W

fe aga & qaT NV wITFATT R wle
8 g qz ufien B1% or e
Wt fam faadt gt fra adl | gar)
qiv afitafedta an T4 € | saa’ra
¥ T fra aTa 5193005 & ?

qattrq;ra?nq:a’tﬂ@a waa%ﬁ
/M STt fem €T w1 afwigE P

> SHRI YASHWANT SINHA: Sk,..

= mﬂ_mq T ot diferd o

j

| &t qwR feem - ﬂa a7 &
gawatw @ § & #Y e
Mr. Vice-Chairman, Sir, the Home Mini-
ster. got me wrong totally, .1 did oot
" compare. . (Interruptidns). L never com-
pared Punjab Wwith Sahara, - I have said

that the Government policies give ‘us the

fmpression as if we are passing through
the Desert of Sahara because they have
no political Initiative.  This is what I

itfe 1o QT
w R :g R1q
FeAT
#ffer'ﬂwm

i’l %ar i’uagu

iﬁim & T o)
mr | qatq |ORTT &

. [RAJYA SABHA]

qqeATy, WitH
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SFIT A Afaal N I @ W@
faraar deqrd wa T € W9 WATA
F qAwT A Wy | GfF qrarAgw™
T Eﬁa T A a’r oY ag femafgarem
#3 Ta 9T, ¥ TX FAg TAAC
N T & @w N wwiT g §
aYfr ¥TEt aw aw ge § W
gTara # | qena ¥ S SAET §RT
g Jast ¥ qraE)geaE wAT AIEAT
qalg & s« AW A SAqr qrﬂm‘\',
I Y, f5T wf wro &80 &
sal qret Y EH?H‘H 5 f5% &7
R § gatwaw @ 0 qearg !
97 1978 ¥ o SaT AT A gEAA
7gt 4t ar smar gt A g
gata ¥ off A qord 7 S NG &
FRAT TR AT N A AT FH 10
9THE AT | CqHY AT QAIAT 1T
fo dors @greT HE ? €y @ v
asal fes gora ot dwf wrd
& (vqauqia) Tufay s gw Titsear,
giEferay wAmw  geeed), qieey
N fyay N SERT & qrew §
T TE g 3G A qorE A v
59 57 faaal § | a7 gAIT AW
q $1Fe 91 a9 A o9 ¥ Qg A
atg #Aifgs e =w°T 3w F sl
¥ #erT A fear ar | e gla |
12 lakh metric tonnes of wheat Pugjab

has contnbuted in the Centre, All the
goes to indicate,

[3% qwrafi v fardrr ge]

q'arra 1 fpura, data 57 Asgy,
EElES 1517 gres fea dn ? O
W R A7 3T W g frw aw
¥ W I WY Ofa & fasrg F
feal & W gm & st g i

T R/ A ¥ O X § fin

ggad § gl onfr & fF wrer 10
W7 ¥, 20 9T W, Wiy AT g
o ¥ g’ FY 3@ 9T & 1 a8
ot & fr 8w wa qfcfeafwr & @iy
A awelal &7 AT W § AW
(a7 @ wg ¢ fo 'ﬂfaﬁma erim
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el i frdlr & 7 s¢1 f5 fem

# arg, gfalsa ga T IfRA

wras, dfafers ga ¥ faufpa

A TTAI g ad fEd 1 nd TRTe

garal s g W qV
We are  willing; Under the broader

framework of the Rajiv Gandhi-Longo-

wal Agreement, under our Constitutional
fra.meworkJ we are willing. But,
anybody lay his finger on the pohucal
programme of these elements who  aré
fighting against the nation as a whole? I
would like to know this especially from
the hon, Member from the Janata Dal,
Is it not a fact that a senior leader of
the Janata Dal has been - indulging in

activities which are directly  supporting
separatism in Punjab? (Interruptions),
Unfortunately on .the fateful.. (Interrup.
tions), '

SHRI M_S. GURUPADASWAMY:
No. We repudiate that jnsinuation, No
party meémber has supported a separate
State for Punjab, .

SHRI BUTA SINGH: I am sure Shri

Jethmalar} is still o member ~of the
Janata Dal,
SHRI M, S,. GURUPADASWAMY:

gven that is not true,

SHRI BUTA SINGH: Iy be mot &

" member of the Janata Dal? - . When iwas
he expelled? ‘
SHRI M. S. GURUPADASWAMY:

Mr, Jethmalani hag also made it very
clear on the floor of this House, °

SHRI BUTA SINGH: 1 thought you

_are saying that Mr. Jethmalani is not ‘a.

member of the Innata_ Dal,

SHRI M, S, GURUPADASWAMY:
He is definitely a member. He is a
member,

SHRI BUTA SINGH: If it is so, then
please sit down and listen to what I am
going to tell you,

SHRI M, S, GURUPADASWAMY:-

He has repudiated that charge,

-

can.

[ 12 OCT. 19891

I

- Aurora is not here,

President’s rule
in Punjab
SHRI BUTA SINGH.: Then listen, You
cannot repudiate it. - It does mot  lie
within you, Jethmalanj does not owe
you, He does not represént you. He
has clearly told in the United States, he
has clearly told in the United Kingdom.,
that he is a representative of Mr. V, P.
Singh  All others in the Janata Dal he
has categorised as buffoons, If you want
to become one, I have no objection, He
says that he represents only V, P, Siaghb,
And he says that V, P. Singh is the only
leader who can lead India and those who
don't care for V, P. Singh will be expelled -
from the party, This is whet he says.

182

I may jnform the hon, Members here
that on the unfortunate day when  the.
tragedy occurreq in Moga when BJP and
RSS worksrs were gunned down, on the
same day Jethmalani’s organisation held

:a two-day seminar in Chandigarh, And
what did tbey do? -They propagated the
thesis of separatism  Mr, Jagjit Singh -

thesis of separatism, They did not pass
2 Resolution condemning the brutal attack
on those people who were killed in Moga.
And he claims that Mr. Jethmalani j5 do- .
ing national Service. If you have courage,
please speak up. See what he has told in
in a gurudwara Sece what he has lectured

., in New York City University and jn the

gurudwaras in New York. Then you will
come to know how he has been going -
round Congressmen in the Uniteq States,
prapagatmg separatlsm

SHRI M S GURUPADASWAMY:
He hag taperecordod his gpeech in Ame--
rica which has been produced in  the
Press here, . He has denied al] the char-
ges you are makifg against him.

SHRI BUTA SINGH: I am sorTy.
You are risking your credibilify. Do not
speak on behalf of Mr, Jefbmalani. I
know Mr, Jethmalani, He can ditch
Hegde. He can ditch V. P, Singh, He
can ditch you also, Hpe jis a known slip- .
pery customer, Do not be dead surs
about him. What has he said in the
Supreme Court after the execution orders
were passed? Did he not abuse the
jodiclary of this country, the  highest

They propagateq the .
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[Shri Buta Singh] i

court? Have you ever sajd anythmg on
that? He has gone on record. . (Interrup-
tions) He has” . (Interruptions) the killers
of Mrs. Gandhi the greatest leader of our
times. What do you say? You must know
the man about whom.you are talking, Ofie
day you will haye to take back your words.
Do not be so sure about him, He is
outright agamst national - interest,  the
least said. © On the same day, Madam,
the unfortunate day onr which the Moga
killings took plaée, Mr, Jethmalani's orga-
nisation held a seminar in  Chandigarh,
passeg all Resolutions - supporting  the
separatist demand including the Anandpur
Sahib Resolution, but did not say a word
about terrorism, did not say a word about
the killing of innocent people in Punjeb,

The situation in Punjab has definitely

Improved. 1 dare Say, with full confi-
dence, that giurudwaras are ne  more -
available 1o the terrorists, Harmandir

Saheph is completely liberated. All im-
portant gurudwaras in Punjab are no more
available to the terrorists No samer
people in Punjab, either Sikhs or Hindus,
€vey give any quarter to these people.
Fundamentalist propaganda has been stop-
ped.
" has been given up, s this not an
achievement? '
Yes, killings are there, because they are
getting superior weapons. The  forces
which are opposed to our country  are
sending them weapons, Across the bor-
der weapons are available,  There s
~a large-scale smuggling of drugs and
narootics, The money from that smug-
gling directly is ploughed in buying wea-
pons. from theinternational “market. (In-
terruptions),

SHRI GURUDAS DAS GUPTA Why
dont you name the countries?

SHRI BUTA SINGH: Those tountrles
are well known. . .-Whe is sopplying arms
to Afghanistan? Don’t you know, Mr.
Giwndas Das Guptay Have 1 to name
it? ~ Yon casi ask your big brothers, who
Is xrming "Afghanistan  with the latest
weapons  angd throughk which counems the
arms g comsing,.

The so-calleg Reforms Movement’

" [RAJYA SABHA]

!
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SHRI GURUDAS DAS GUPTA: You
have to record our protest with America,

. r

SHRI BUTA SINGH: We have done
it. We have done it on & number -of
occasions, We have done it at the level
of Home Secretaries, ~We have . dune
it at the level of Home Ministers, We
have done it at the level . of Prime
Minister, We have done it apd we will
continue to do it.. Only recently, the
Home Secretary of Pakistan was here, We
have given him the instances, exact ad-
dresses, number of people and the names
of officers who are ‘training these elements
against' Indla.‘ Also we havé given them
the list of all those who are wanted by law
in our country. We have asked them to
transfer these persons because they have
agreed that the fugitives from law will be
transferred, They will be sendmg us
the people. But we can be only hopeful,
We cannot say like Mr Shanker Sinh
Vaghela that our Army should go. I
think it is mot so easy to do that. But
we expect that the Government of Pakis-
tan will respond to it, Yes, there are
difficulties for Mrs. Benazir She s
facing her difficulties. But.We, as an
organised and constitutional Government,
have to dea] through the channels that
are available to us, We will do that We
are folly in commang So far the
situation “is - concerned,. we are doiug our
job.  But, at the same time, we would
like them to co-operate with uws  both
in Jammu and Kashmir and in Punjab:

I am told—I was pot here—that Repu-
kaji read something to preve that whatis
happening in Punjab is being done by
the Government,  Shri Shanker Sinh Va-
ghela also said” that we are responsible, It
is 2 matter of shame that my friends are
relying on the literature- published by the
enemies of the country  There was &
faptastic story put up by somebody  in
the United States, by somebody called
Zuher Kashmiri an.d Briaan Macarthrew,
Itcould have been even Mr. Jethmalani '
also. He i4 alse doing the same thing.
He has given' a story that the Air Indfa -
plane was blown up by the Government
of India It is a shame to believe such
stories. It'is a shame to think of sueh
things,  Thewe are Pakistamt agents.
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These are C.ILA. agents who are publish-
ing such books against India and you are
prepared to believe them and quota them
btre in Parliament,

! wnT fag aqwr - T Aq
ﬂzmt qa'T 911 . .. (sawA)

SHR] BUTA SINGH: | think Renu-
kaji sent this magazine to me, ‘That is
why 1 am euoting it. -
very -elememts which are working against
our country, Therefore, we must be
proud of our  heritage, Everybody,
-whosoever he is and to whichever party
he belongs, should be proud of it.

qq! gag Iz v A wy e
A1 wa gy § f5ogw aﬁq
ag % f5 qw wRa AgrA "

- RET WEAT wrfge | AT WrEwt man

v wY wgrw g wgar @, &
wwmar § f& sab Sar w15 o
WA AGY ¥\ gH TE AT L BE
§ fe ot qod mEwfr W w3
wEY &1 gn geara ¥ mErTmgn |
T F oW wr o ogA,
g wiF ¥ g% 53 wza7 & % foa
A A s faar &, SRy
.wam iﬁiiﬂ g1

. T Tw wC awA B AE

wff W Y .
[ wleﬁfw L0 (wrn aiw) :

LA qra?f 5([ Al w W § 1

!ﬂ'ﬂ feg : werm wed
wEIA AN € 1 917 F3 gU AT
7yl @ § ) faAd ®@F AT §
faasr mr-'ﬂ gmar &, g %ﬁrm

R N e

ot ¥ (ma'ﬁr) fotay uw
AIEE AT A wed A e
qat Far fzar, I@ B Fgy § fw
wiig & fgars wqfedr wan) .
(mﬂ'ﬁ)
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SHRI PARVATHANENI UPENDRA:
What about pilots?'~ A pilot has become
the Prime Minister overnight =~ Overnight
a pilot has become the Prime Mxmster
Unterruptions) '

Madam Deputy Chairman, if a

8,00 PM. man. who was doing disco
dancing a Pilot doing disco

' dancing could become a Prime Minister,

there is no harm in an Actor bzcoming a
Chief Minister (Interruptions).

C Wt gmfEg ¢ wgEmn & @
XFAT Y WEIT gore & a'ri q .
(mm) '

SHRY V. GOPALSAMY: You should

be ashamed. He has given interview to

the worst sex magazine of this world, the
Penthouse, (Interruptions).

THE DEPUTY CHAIRMAN: Please
sit down, Don't make noise,

2T feg N, AT ava TQ FPRT |

Wt qz1 fag : & ot W T
q7 IEIT A WFRIT LA ..,
(wtam)

LR ) Rt ar 'W'lm-\

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND THE MINISTER
OF INFORMATION AND BROADCAS-
TING- (SHRI H. K. L, BHAGAT): K

. Mr. Upendra would oglige let him tell

us whether it js not a fact that his Chief
Minister opposed Opzration Black Thun-
der.

SHRI PARVATHANENI UPENDRA:
Yes, we opposed it, That was the biggest
blunder you had committed in your Pun- .
jab policy. - We opposed. Operation Blu-
estar and not Operation Black Thunder.
We- opposed Operation Bluestar, ..

SHRI H. K, L. BHAGAT; He has
confirmed it today, I thenk him for con-
firming it, (Interruptions).
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Wt = fag  dew, agT @

- qTAET GEEGY § JT ST ARV UT,
¥ Oy g FFq OF W GO 9%
74l g &% =iws faw f& 1984
& gz ¥ MuFaEy it qor
In 1984 rots, how many people have
been convicted, and hpw- many people
were challaned'{ Madam, everytime
when there was a discussion on Puvjab,
I have been giving the figures. But, un-
fortunateiy, he fails to revive his memory.

He carries on with his. old memory. Now
let me give the figures. (Interruptions)

SHRI MOTURU HANUMANTHA
RAO (Andhra Pradesh) His leader was
a pilot,

SHRI BUTA SINGH; Yes 1 am proud
of my leader, . gATTT #r€T ATAT LY
q1 1 . (FEam)

. The whole country is proud of my leader.
(tnterruptioﬁs') Madam, I was going to
share with this august House the infor-
mation with regard to the 1984 riots. .
(Interruptiong) The total number of chal-
lancs that were put up was 225 And the
number of cases covicted was “11. - (In-

" terruptions) The number of cases acquit-
ted is 56.. ..

SHRI PUTTAPAGA RADHAKRISH-
NA (Andhra Pradesh) : Madam, Buta
Singh's remarks against the Chief Minis-
ter of Andhra Pradesh should be expuung-
ed from the records.

SHR] BUTA SINGH: The number of

cases dropped or withdrawn s 21, Ther

_ number of cases...- (Interruptions)
THE DEPUTY CHAIRMAN: 1 think
neither ‘pilot® is  vnparliamentary mor
‘patak’ is unparliamentafy. - I will see
the record because I don’t think that
these two words are . unparliamentary.

[RAJYA SABHA]

-
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SHRI'V, GOPALSAMY; What nbout ,
disco dancmg?

SHRI PARVATHANENI UPENDRA!
Disco dancing. i5 also not unparhament-
ary, (Interruptzon.w) :

SHRI BUTA SINGH: Madam, the
number of personsg involved in 225 cases
was 2,329. The oumber of peopls con-
victed was 80, And the number of people
acquitted was 346, This was the action
taken as a follow-up of the 1984 Riots
Report. So far ag the question of widows
was cencerned, not only they were pro-
vided with accommodation, but aregu-
lar pension’of Rs. 400 per month was
also given to them, Most of them
were given jobs in Government agen.
cies public undertakings ang where-
ver it coulg be possible. A few of them
who are unemployeq are getting pen-
sion from the Punjab Government,
(Interruptions).

‘SHRI B. SATYANARAYANA RED--
DY (Andhra Pradesh) But what about
those who are guilty. They are still
in the Government..

SHRI BUTA SINGH. I cannot con-
vince a closed mind Reddyji. ¥ can
only argue with 3 mind that is open.
Yes, we have taken action and action
is continuing, action has not stopped,
Action jg continuing. Therefore,
Madam, T want to mention to this
august House-that those who are’ pour-
ing sympathy for the terrorists, who
are killing innocent people, they should
go ang Visit Punjab. I would welcoms
some of the hon. Members from the
Opposition, (Inferruptions). It is only
the Congress Party, the Communist .
Parfy of India (Marxist) and the Co-
mnunist’ Party of India and a few or-
ganisations who are braving the guns. -
They are braving the bullets. Aad-

. they are. fighting. against the enemies

of the nation, This fight wi]l contiue.
however long and howsoevér trying this
fight may be. We are bound to liberate
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Punjab ang we are pledged to main- -

tain the unity and integrity

of the
country at any cost, .

-

With these words I commeng to this
Houge to pass this Resolution unani-
mously. (Intierruptions),

SHRI V. GOPALSAMY : What does
he mean by liberating ?° (Interruptions)

THE DEPUTY CHAIRMAN. Now,
hon, Members, it is very late in the
night. Let me put the motion. 1 shalt
now put the amendment moved by
Shri Satya Prakash Malaviya to vote.
The question is:

“That in the said Resolution in
the fourth line, for the words “fot a
further period of six months” sub-
stitute -the words ‘upto the 315t Dec-
ember, 1989 *

The motion was. adopted,

THE DEPUTY CHAIRMAN. 1 shall
now put the Statutory Resolution to
vote

SHRI M. S. GURUPADASWAMY:
Madam, in our considereq view ...«
(Interruptions). Please allow me to

speak, Madam, in our cousidered view.

the Punjab problem was a creation of
the Congress and the Punjab problem
cannot be solved by the Congress Gov-
ernment and the problem of the State
cannot be solved so long as it is under
the President’s rule. The President’s
rule has faileq to solve this problem
for the last two and a half years.

Therefore, madam, we the Opposition

oppose the continuation of the Presi-
dent’s rule further and in protest we
walk out.

(At this stage some hon, Members
left the Chamber, § i

. THE DEPUTY, CHAIRMAN ;- I shall
now put the motlon,

[12 OCT. 1989]
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The question isq

“That this House approves the
continuance in forcg of the Procla.
- mation issued by the President . on
the 11th May, 1987, under article
356 of the Constitution, in relation
_to the State of Punjab for a furtber
period of six months with effect
from the 11th November, 1989.”

. The motum was adopted

" THE. DEP‘UTY CHAIRMAN: We
" shall now take up Short Duration Dis-
cussion on the communal sxtuatlon in

_ the country.

gy

SHORT DURATION DISCUSSION ON
SHORT DURATION DISCUSSION ON
THE COUNTRY

o wyoiAw faw (fagre)
wanefe wEear, § audt aefa

s

Cwrgr@ faquwn 9T fearefed

AR wTar g Afw ma Tq e
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fag #§1 w3 wwt I P ag E
g gar qEaqy faag § Wi &=
T®@ ¥ v e fa=arefamqa s<@r
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ot Sfaa agl &) @ ¥ & Y
gigfue gma A AW G R
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@ E @ ag_ w91 wfad §

78 €@ W@&T & fag W wafad
L
SHRI V. GOPALSAMY (Tamil

Nadu): We are tireg and exhaustsd.
Let us have it tomorrow.

THE DEPUTY CHAIRMAN. Have
some respect for the Member: he is
on hig legs. You walked out and

_walked in: let him speak.

SHRI V, GOPALSAMY:. We haye
great respect for him but let us do if
tomorrow.





